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- The admitted facts of the case ere that the
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Cabin Assistant Station Master and in one case, he

Was awarded minor punishment of ;-

for a rTﬂS Ud‘!ﬁﬁhﬂéazs on 6.5,86 which was reduced

rmﬁ$$ﬂ’ Dldan of increment for cne yea

.k-'appllCdﬁt Was thereafiter transferred s Yard Master
# vide order dated 26, 8.86

Y Sp—

3 In the reply filed on behzlf of the
‘resPondents, it has been staed that the applicant has
been transferred in he interest of administration
and 1n5mruct¢ons of Railway Board are only meant fqr_

gu1dance of Cfficers dealing with the staff and
there is o bar in transferring g SC/ST employee in

.
the exigencies of service; that the apglicant did not

mjﬂ: cfly representstion sbout his transfer; that the

t: sfer is not malafide; that the applicant has not

Tf;chausted the departmental remedies available to him,

y

Qﬁbf 4, We have heard the arguments of the learned

counsel for the pérties. The learned counsel for the
applicant contended that the transfer was made due to
the bias on the part of Sri C.P. Mallik and not on
administrative grounds and is lisble to be quashed. He
has cited the decision of the Allzhazb:d High Court in

Dinesh Chand Sharma, vs, Unicon of Indi ia & others-1982

Labout & Industrial Cases-96£ in support of his

contention. The petitioner in that case was transferred

the office beyond the nermsl working hours and it was

- held that the transfer was not made in the normal course,
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in the interest of Service but had been directed for

sSome extraneouys considerction, Accordlngly, it was

not & valid ergggqanq the same was quashed, Learned
s st
??Fﬂ?ﬂl for the applicant Contends that the order of

~trensfer of the dpplicant has been méde due to the

personal prejudice of Sri Malik,Area Of ficer. In
support of this contention, he mentioned the remarks
of Sri Malik contained in the inspection note dated

17/18-2-1986. On that date, the applicant was working

“as Cabin Assistant Station Master at ACC-C~Cabin Agrsa

Cantt In his remarks about the work &nd knowledge of
thes appllcant Sri Mallik expressed his dis-satisfac-
tion aqg further observed"I fee it is most unsafe to

put this man in Cabln, SS/ACC is advised to avoid

uilllslng this man on Cabin,®
Y

gHe further observed as follows:

y
S

l.-

" D.S.Jhansi is renuested to look into
this and shift this man to some unimportant
station on narrow guage ares. This CASM is
responsible for detaining S.0. link for one
hour in section RKM Agra. He detained food-
gréin special,for one hour in the same section
and link express for 20 mts, All these
detentions have taken place because this man
is completely dependant on leverman and he
dees not know working of this cabin",

After sometime, the applicant wes served with memo of
chargesheet dt.3.4.86 under R, 11 of the Reilway Servante

(Discipline and Appeal) Rules 1968. In this memo of
charges, it is stated that while working as CASM at AGC

onZ8,3.86 the applicent acted in & careless and indiffe hﬁ

~rent manner. In thet he géve engineering block on point

no.30/C without informing SS/SR Dy S8 on duty resulting
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‘ ‘ Che “Pplicant that
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but due tq the prejyds

Area Officer and :

for movement
OvVerlook such Short comings or cap
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P P8It of Sri Malik dnd other officers Supervising the
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- work and conduct of the dpplicant, The inspection not e
b dated 17,2,1986 of sri

allik discloses serious
5hort~comings in the knowle
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We are of

—

the opinion thrt the ratio of the above

} F Jwmentioned gaseiy, &llohabad High Court is not ,
E . - i le to the Present case, %
. ’ . “ |
oo T :

E 3!& D% Regerding the second contention of the

i \_,‘t
i ¥ dan applicant thet the trapsfar has been made in Violation

<

"

of Reilway Board's Circular dated 24,12.85. LIt is stated;

}'Qj_rwi;althat the Railway Board had desired in its
letter deted 19,11 «1970 and. 14, 1,1975 that the

trensfer

|
i
SC/ST émployees should be confined +o their native

dﬂftrlcts or &djoining districts or the places where

admiﬁTéjéftlon Cén provide quarters and these instruct—?

ign&;&@ 1d be followed to the maximum extent possible,;
sujject of course to the exlgencies of the service,
applicant has not alleged that there 15 no 5
€sidential quarter aveilzble at Banda, The applicant ;
has also nat discloesed his na{ive district., The : ; A
applicant hes already joined at Banda, We zre of the | jéﬁ
epiniaﬁ that the applicent has failed to establish
that'tﬁe impugned order of transfer is violative of
the instructiens contained in the various instructions
of the Railway Board regarding the transfer of SCﬂST
employees of the Railway Administration.,

For the reasons mentioned abave,there is no’ merit

in the application and the same jis dismissed withoﬁt

any order ss to costs,




